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2. T TAEgRT THT-THT T2 TAT Herfaa HHT ¢eF < (ATfed aeqal ol 989, 39 9
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T SITaT 21
5. o 3T #7 st offT 8426 F siaviq avigd AT AT gl Ha@E a€q H TAUH e
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TG o T 6 THET TEATIET T [0 g ST qTed SAATAT o HIL0T 5 SANT &l ge el
& Hae H HIS[@ TIAGESIT 9187 FT AT ¢l Ha5 297 § qTed ATl S #=1 § F6H7 7 qreq
& H FThH 91 g2 &l T3 397 H AT Feldl G T & THRHT AT FIhRT AT | ATAGH Hl
FH FHAT ITAN, TFAAT a9 T TAaT | fashl q137 § Rierae, =er, ae B9 § fae onfw &
FT AT AT g2 2

. qreae S Y ST

Y SN 3T TET [Afead &9 | qreAifthd saad & &1 9% 3T Ted a7 9 AN Hl
TRuTTHT &AfT T g Fd g SEaEd g TR TIAHGSET A1 & e 9¥ 9% T8 Al Hqte Hed
F are oY FawTaett % Faw 5 % ary afsa gt & awr 9F F aqa ey udeger
FIAT ITed ST o N H ge TRUTHT ATedias® Afd TAT FHIAT qred it JisEd(t qrar i
TATT o (HET0T 3T TeA2re T g[eh it Ut 197 T FRRTier w & fore ™ afe & s ar
g AL TN & g2 &fd F THTA FIA % o7 qATeq gHfY, TAgIT qreawrelt sti= it e
FA Bl

4. Al A Al

oft T=me fAfdse yrfes &1 -8« gat adg16-dgtr@gov.in 3i¥ adv13-dgtr@gov.in et
gfd dir16-dgtr@gov.in ¥ jd15-dgtr@gov.in & ATeaH | 45 S A1feUl I8 gEfaa Bwar
ST AU & sy #7 aviArs e fETUw/Taue o8 wie § 37 siidsl 6 B UH
UH TaEd BTHE | Giof 19 T 2T

Hag 297 § AT FATAORT, AT | I qaTaT9 & TR0 Hag 39T T LRI ST A7 § Hag aeq
H HATad THE S AT AATAHT AL TATFATAT TAT T IS Fl A= &l T8 THT HHAT 6 Ha
e o= 3T &7 & JHEq 6 AT TEqd FLA & [0 ST F grad 63T ST 35T 2l

F1E =1 fRaag qerk oft i fRaifg qag far F e BT s e er d s d=r 19 o
Sfeafed -7 Tat 9% = & H1q STq AT TFd FT Tl 2|

TSR o THET Fle TAAT STre FLed Aol hbl T &l o7 [Baas TadRl & Iqdsd
T % (o0 SHET SRIAATT 9T TET FHLAT FUTerd 2l

Raas Taari &1 9 7g e fear simar g & =9 si= & gafaq G sweas = & oo g
ST T et Je™ree https://www.dgtr.gov.in/ &1 [Fafia &7 & T&@d 72 |

;. T T

FAATE = & HATAT e GadaT Miase IARET w1 Aaamast’ & Fa87 6(4) F Aqa =q Al
#r grfE &t a7 e (30) &t fiae -9 94t adg16-dgtr@gov.in, adv13-dgtr@gov.in,
dir16-dgtr@gov.in 3fi¥ jd15-dgtr@gov.in TT JTTEFTET T T-HeT o ATEAH & ST AT AT
AT, T8 e fFhar S B 3aa Faw & e & Sqa 9T ST o= qEqras /I Tl
Trfee w7 fAfase YTfeETT g7 I/ 9ol ST a1 a1 [Aatas 391 & 3tra aemtaes gfaf«ter @i fiu
ST T T & TF qedTg o Siad qreq el 71 forgn srowm 7fe Gfga w7 &7 % ffae #:e
TAAT TS Al Bl g AT 9T GAAT AL gt g ar Iieawrr Fawmast & aqar e o
SIS T % ST T AT ST TOMH &1 FL Thd gl

st FRaaE TAFT il UAgIT 9Tg &f ST g (o o aa| 98 § 99+ 2a (BT & waey afga)
T AT & 3T = ATeFAAT § TAT et 36 F87F AT & SaT Traet 7 94T 39 T8 qa
|

z. MY AT T GHAT T FLAT

ITTERTEY o FHET TS T ST FEA AT AT ST T FAAT TEGT FA AT T TEAFHTT
1 FrwTeet & fRaw 8 (2) F AqE 3T =7 qag H ST AT AT 6 ATEATL UHT AT T
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SO 3797 ST AT | TEQA FeAT TUTd gl IFA FT ITAT Al FA I¥ Ieaq< / AL Hl
sreefteRT fRaT ST |kt 2

TATAT o Ica¥ Algd ITAFET 6 THET FIS AU (IHF AT HA TS/ qigd) F
FTer ToRHT T T T 3T SRIMAA T 39T FTT-STT e FEAT AT 2

"TTOT "AT" SR AT 9Y A E IS 9¥ Tt FT H AT AT SR Sifehd gHT
FIRU| UH e  faaT STiereTr & o 0 fGReft srre T STierspT<T gTeT ST /AT STus
ST ITTARTT o1 TR e Teashmei 1 UH S0 &7 HLe70r T il ST < 6 [of7 Ta= gl

MO sior | UET qUEq EAT ATTHS TR ST FATAIEE T F AOAET g /AT UHY ST
AT ISTEe T&TAT G UHT =T o T g T a7 a1 747 § | UHT g1 5 sarartas
T F AT I T AT 64T 097 8 A7 a8 AT e 1= FI07 & IO+ 219 7 arar Far
TAT &, & AT | 39 AT % T&TAT & [0 T&d GAAT & q1 IHeh B0 0 Tah Faor Teqa
FEAT AT & o UHT T=AT 7 Tehed F41 Aol (03T ST ThaT 2|

SO St9T 39 AT o8 I # M1 7 rar 61 @7 §, % =H9Y ®d g AfgaEa:
T tag a1 R ISt T2 (T GHlaa FAT 9 7 1) JT Ariefiawd Taeig =1 6 |12 T
9T T 3T T TAT STAFHIA AT SAUTET gl AT T qFeq foreqa g A1y e
MO LT 9% T&T Al T5 A1 o G0 a6 F THET &7 § FHAT AT Foh| T,
AraaTTas TREITaal | AT TAAT Toqd FA a1 TAHT Hl Tg IATT SR o6 THT TAAT HT
TTTLT Tl 3 ThdT & ST ST 6l Hq2 6 T UH HILO H TFh a0 T HedAm Arg 0
o ATter 0 99T A81 8| o aag TAHT TEATaST & SRIAA T 397 #ht YTie & 7 &A1 % <
T TAT o 3Te o Ga¢ § T (oI 0T F&qd HT Thd g

T TAAT o TAET %l S He I TIIAIAT o AT T TN TATRTT AT AR FHT el
gl T Iy =7 arq & "@qee & 6 TaAEar w7 S uferd qgl @ a1 Iie gEar I1rar
HTHTT AT T EF H GAAT il AT FA T I8 Thed Hl TThd Fd i AAogh ¢
qAT I UHT FAAT F AARET FT Tl 2|

TATAF AT 3ter F 64T =T Toe=ar & a1 % If=a weor & fEawor & foer G o Gy
g T gy g fewre § 78 forar strom

TSR & AT sl TIIA T 2hT SATALTRAT H HICE B ST IH TAHIT FIA & d18 UHT AT
Tl I AT TAHTL & TICC TR o ToAT FReT T Al IHAT Tohed Aol HT|

3. Raeg Tl & fi= Seax / SR ATAT HAT

TShed RaaE TR 6l UH Gl 39 G906 g & 912 TF S 27 A A Jadqr5e 90
AIATS T FTOIAT T F -0 & ATeqq | O 1T Faag T H (07 A F7 a1
HU T AT F AT AT |

T g

7z 1% Raag Taa™ THETd daty F fiqT daeas gEer 39 F 79T FAT § AT JAqT 5T
U Al FLTAT & AT T | AATF AT STAAT ¢ AT TTTEERTET STI T IUAsd T2T 6 SATETT
T I ST T &1 Y Hohl § TAT hivg TLRTT Rl TATAT (RIS T T 2l
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Ministry Of Commerce And Industry
(DEPARTMENT OF COMMERCE)
(DIRECTORATE GENERAL OF FOREIGN TRADE)
INITIATION NOTIFICATION
New Delhi, the 30th September, 2024
Case No. (O1)-39/2024

Subject: Initiation of anti-dumping investigation concerning imports of “Certain Cranes” originating

in or exported from China PR.

FI1.N0.6/42/2024-DGTR..—1. Action Construction Equipment Ltd. (ACE) (hereinafter referred to

as the “Applicant™), has filed an application before the Designated Authority (hereinafter referred to as
the "Authority") under the provisions of the Customs Tariff Act 1975, as amended from time to time
(hereinafter also referred to as the "Act" and the Customs Tariff (Identification, Assessment, and
Collection of Anti-Dumping Duty on dumped Articles and for Determination of Injury) Rules, 1995, as
amended from time to time (hereinafter referred to as the 'Rules’), seeking initiation of an anti-dumping
investigation by alleging dumping of “Certain Cranes” (hereinafter also referred to as the “product
under consideration” or the “subject goods™), originating in or exported from China PR (hereinafter
referred to as the "subject country").

2. The Authority hereby takes cognizance of the information provided by the applicant as per sub-rule
4 of rule 5 of the Customs Tariff (Identification Assessment and Collection of Anti-dumping duty
on dumped articles and for determination of injury) Rules 1995, as amended from time to time
(hereinafter also referred to as the "Rules").

A. Product Under Consideration (PUC)

3. The product under consideration in the present investigation is “Certain Cranes”, (hereinafter also
referred to as the “product under consideration” or the “subject goods”). The product under
consideration is Cranes of the following types:

a. Crawler Cranes having lifting capacity from 40 MT to 260 MT, whether in fully
assembled, semi-assembled or disassembled form.

b. Truck Cranes with lifting capacity of 25 MT and above, whether in fully assembled, semi-
assembled or disassembled form.

4. The subject goods are used for loading / unloading, shifting of material, erection etc. at project sites
like infrastructure projects, roads & bridges, refinery, cement plants and any other industrial
projects.

5. The product under consideration is classified under chapter heading 8426. The subject goods are
also imported in HS Codes 84264100, 84264900, 84314990, 84314390, 84314920, 84314390
during injury period. The customs classification may kindly be treated as indicative, and not
binding on the scope of the product under consideration.

6. The applicant has proposed the following PCN methodology:

Sl. No Type Value PCN Code
1 Category / Type of Machine Crawler Crane Crawler Crane CcC
Truck Crane TC
2 Load Capacity in MT 25 MT 025
(Mustrations given) 40 MT 040
45 MT 045
50 MT 050
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55 MT 055
60 MT 060
70 MT 070
80 MT 080
85 MT 085
90 MT 090
100 MT etc. 100

©w

10.

11.

12.

F.

The interested parties are directed to make comments on the scope of the PUC, PCNs, if any within
30 days of this initiation notification.

Like Article

The applicant has claimed that the subject goods which are being dumped into India are identical to
the goods produced by the domestic industry. There are no differences either in the technical
specifications, functions, applications or end-uses of the dumped imports and the domestically
produced subject goods. Hence, the goods produced by the domestic industry are ‘Like Article’ to
dumped goods from China PR. There is no difference in the dumped goods and the product under
consideration manufactured by the petitioners. The two are technically and commercially
substitutable. Thus, for the purposes of initiation of the present investigation, the article produced
by the Indian producers has been prima facie considered as like article to the product being
imported from China PR.

Subject Country

The subject goods are allegedly being dumped from China PR.
Period of Investigation (POI)

The Authority considers POI for the present application as April 2023 — March 2024 (a period of
12 months) and the injury investigation period as FY 2020-21, FY 2021-22, FY 2022-23 and the
POL.

Domestic Industry and Standing

The present application has been filed by Action Construction Equipment Ltd. (ACE). As per the
information filed in the application, the applicant is the sole producer of the subject goods in India
during the POI. The applicant has also submitted that Tractor India Ltd. was engaged in the
manufacturing of the subject goods. However, it has stopped production of the subject goods on
account of aggressive dumping from China PR. The applicant has declared that it is neither related
to any producer/exporter of the product under consideration in China PR; nor it is related to any
importer in India. Further, the applicant has not imported the product under consideration from the
subject country. Thus, the applicant should be considered as eligible to constitute domestic industry
in terms of Rules.

In view of the above, for the purpose of the initiation, Authority notes that the applicant accounts
for major proportion of the product under consideration in India, the applicant satisfies the standing
and constitutes domestic industry within the meaning of the Rules 2(b) and 5(3).

Basis of alleged dumping

Normal Value and Export price for China PR

13.

The applicant has claimed that China PR should be treated as a non-market economy and the
normal value should be determined in terms of Rule-7 of Annexure | of the Rules. The applicant
has stated that the Chinese producers should be directed to demonstrate that market economy
conditions prevail in the industry producing the subject goods in terms Para 8(3) of Annexure-I of
the Rules. The applicant has claimed that for China PR, normal value should be determined in
accordance with para 7 of Annexure | of the Rules.
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24,

Since the information is not available at this stage with regard to (a) the price in a market economy
third country; (b) constructed value in a market economy third country; (c) the price from such a
third country to other country, including India, normal value has been determined based on the cost
of production of the domestic industry of the subject goods. The Authority will further examine the
evidence provided by the interested parties and the applicant for the determination of the normal
value during the investigation.

For determination of the export price, the Authority has considered transaction wise data procured
from DGCI&S and made adjustments for port expenses, bank charges, inland freight, commission
etc. to determine the ex-factory export price based on best available information on CIF import
price.

a. Dumping Margin

The normal value and export price have been compared at ex-factory level, which prima facie
shows that dumping margin is not only above the de-minimis level but also significant. There is
sufficient prima facie evidence that the subject goods from the subject country are being dumped
into the Indian market by the exporters from the subject country.

. Evidence of Injury and Causal link
17.

The applicant has filed representation before the Authority that prima facie evidence exists with
respect to the injury suffered by the domestic industry because of the dumped imports. The volume
of the subject imports from the subject country has increased significantly in absolute as well as
relative terms. The price undercutting from the subject country as a whole is positive and
significant. The applicant has also suffered injury on account of low-capacity utilisation, decline in
sales volume comparative to the previous year, losses, the decline in market share, etc.

Initiation of anti-dumping investigation

On the basis of the duly substantiated application by the domestic industry, and having satisfied
itself, on the basis of prima facie evidence submitted by the applicant substantiating the dumping
and consequent injury to the domestic industry, the Authority hereby initiates an anti-dumping
investigation into the alleged dumping and consequent material injury to the domestic industry in
accordance with Section 9A of the Act read with Rule 5 of the Rules, to determine the existence,
degree, and effect of alleged dumping and to recommend the amount of dumping duty, which if
levied would be adequate to remove the injury to the domestic industry.

Submission of Information

All communication should be sent to the Designated Authority via email at the email addresses
adgl6-dgtr@gov.in and adv13-dgtr@gov.in with copy to dirl6-dgtr@gov.in and jd15-
dgtr@gov.in. It should be ensured that the narrative part of the submission is in searchable
PDF/MS Word format and data files are in MS Excel format.

The known exporters in the subject country, the government of the subject country through their
embassy in India, the importers and users in India known to be concerned with the subject goods
and the domestic industry are being informed separately to enable them to file all the relevant
information in the form and manner prescribed within the time-limit set out below.

Any other interested party may also make its submissions relevant to the investigation in the
prescribed form and manner within the time limit set out below on the email addresses mentioned
in Para 19 above.

Any party making any confidential submission before the Authority is required to make a non-
confidential version of the same available to the other interested parties.

Interested parties are further advised to keep a regular watch on the official website of the DGTR,
i.e., https://www.dgtr.gov.in/ for any updated information with respect to this investigation.

Time Limit

Any information relating to the present investigation should be sent to the Designated Authority via
email at the email addresses adgl6-dgtr@gov.in, adv13-dgtr@gov.in, dirl6-dgtr@gov.in and jd15-
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25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

dgtr@gov.in within thirty (30) days from the date of receipt of the notice as per Rule 6(4) of the
Rules. It may, however, be noted that in terms of the explanation of the said Rule, the notice calling
for information and other documents shall be deemed to have been received within one week from
the date on which it was sent by the Designated Authority or transmitted to the appropriate
diplomatic representative of the exporting countries. If no information is received within the
prescribed time limit or the information received is incomplete, the Authority may record its
findings on the basis of the facts available on record in accordance with the Rules.

All the interested parties are hereby advised to intimate their interest (including the nature of
interest) in the instant matter and file their questionnaire responses/submissions within the above
time limit.

Submission of information on confidential basis

Any party making any confidential submission or providing information on confidential basis
before the Authority, is required to simultaneously submit a non-confidential version of the same in
terms of Rule 8(2) of the Rules and the trade notices issued in this regard. Failure to adhere to the
above may lead to rejection of the response / submissions.

The parties making any submission (including appendices/annexures attached thereto), before the
Authority including questionnaire response, are required to file confidential and non-confidential
versions separately.

The "confidential” or "non-confidential” submissions must be clearly marked as "confidential” or
"non-confidential” at the top of each page. Any submission made without such marking shall be
treated as non-confidential by the Authority, and the Authority shall be at liberty to allow the other
interested parties to inspect such submissions.

The confidential version shall contain all information which is by nature confidential and/or other
information which the supplier of such information claims as confidential. For information which
are claimed to be confidential by nature or the information on which confidentiality is claimed
because of other reasons, the supplier of the information is required to provide a good cause
statement along with the supplied information as to why such information cannot be disclosed.

The non-confidential version is required to be a replica of the confidential version with the
confidential information preferably indexed or blanked out (in case indexation is not feasible) and
summarized depending upon the information on which confidentiality is claimed. The non-
confidential summary must be in sufficient detail to permit a reasonable understanding of the
substance of the information furnished on confidential basis. However, in exceptional
circumstances, the party submitting the confidential information may indicate that such information
is not susceptible to summary, and a statement of reasons why summarization is not possible must
be provided to the satisfaction of the Authority. The other interested parties can offer their
comments on the confidentiality claimed within 7 days of receiving the non-confidential version of
the document.

The Authority may accept or reject the request for confidentiality on examination of the nature of
the information submitted. If the Authority is satisfied the request for confidentiality is not
warranted or if the supplier of the information is either unwilling to make the information public or
to authorize its disclosure in generalized or summary form, it may disregard such information.

Any submission made without a meaningful non-confidential version thereof or without good cause
statement on the confidentiality claim shall not be taken on record by the Authority.

The Authority on being satisfied and accepting the need for confidentiality of the information
provided, shall not disclose it to any party without specific authorization of the party providing
such information.

Sharing of responses/ submissions amongst interested parties.

A list of registered interested parties will be uploaded on DGTR’s website along with the request
therein to all of them to email the non-confidential version of their submissions to all other interested
parties.
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M. Non-cooperation

35. In case where an interested party refuses access to, or otherwise does not provide necessary
information within a reasonable period, or significantly impedes the investigation, the Authority
may record its findings on the basis of the facts available to it and make such recommendations to
the Central Government as deemed fit.

DARPAN JAIN, Designated Authority
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